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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
New Delhi, t-» 21st February, 2005

No. L-7/25(5)/2003-CERC.—In exercise of powers conferred
under Section 178 of the Electricity Act, 2003 (36 of 2003), and ali
other powers enabling in this behalf, and after previous publication,
the Central Electricity Requlatory Commission hereby makes the
followmg regulations to amend the Central Electricity Regulatory
Cormmission (Open’ Access in Inter-state Transm155|on) Reguiations,
2004 (hereinafter referred to as “_the principal regulations”);

1. Short title and commencement : (1) These regulations
ey, be called the Central Electricity Regulatory Commission. (Open
_ Access |n Inter-state Transm:ssuon) (First Amendment) Regulations,
2005

(2) These regulations shall come ‘into effect on 1-4-2005

-~ 2. Amendment of Regulation 2 of the principal

remlahons——DeﬂnItlons

'. (i) Insertion of new Clause (ca). After clause (c) of Regulation

2 of the principal regulations, the following shall be inserted,
namely ;-—
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(i) Insertion of new Clause (ga). After clause (g) of Regulation 2 of

the principal regulations, the following shall be inserted, namely:-
“(ga) "Month™ means a calendar month as per the British calendar;”

(ii) Insertion of new clause (ka) after clause (k) of Regulation 2 of the

principal regulations, the following shall be inserted, namely :-
(ka) “working day" means a day on which banks are open for
business;

(iv) Amendment of clause (i). Clause (i) of Regulation 2 of the principal

regulations shall be substituted as hereunder, namely:-
"Open access customer" means a consumer permitted by the State
Commission to receive supply of electricity from a person other than
distribution licensee of his area of supply, or a generating company
(including captive generating plant) or a licensee, who has availed of

or intends to avail of open access;”

3. Omission of provisos to Clause (iii} of Requlation 4 of the principal

requlations. First and second provisos to clause (i) of Regulation 4 of the

principal regulations shall be omitted.

4. Amendment of Requlation 6 of the principal requlations. Regulation 6 of the

principal regulations shall be substituted as hereunder, namely:-
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“ Criteria for Allotment and Reservation of Transmission Cag_ city

(i)

(i)

Allotment priority of a long-term customer shall be higher than

reservation priority of a short-term customer.

Within a category (long-terrn or short-term), there shall 'be no

~ discrimination between open access customers and self-use by an

integrated utility like the State Electricity Board.

in case of inter-regional transactions, reservation of transmission
capacity to the short-term customer may be reduced or cancelled by
the Regional Load Despatch Centre, if the Central GoVemme_nt
allocates power frofn the Central Generating Station or Stations in a
regidn to a person in another region and such allocation, ih the
opinion of the Regional Load Despatch Centre, cannot otherwise be |
implemented due to congestion in the inter-regional link. If the
'Regional Load Despatch Centre decides to reduce or cancel
transmission capacity reserved for a short-term customer under this
clause, it shall, as soon as possible, intimate the short-term

customer concerned of its deci_sion to reduce or cancel transmission

capacity.
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(iv)

{v)

{vi)

The applications for grant of short-term access shall be processed
only if such short-term access is commencing in the first month to
the fourth month and is not ending beyond the fourth month, taking

the month in which application is made as the first month.

The applications for grant of short-term access received in a month
for open access commencing in the month in which the appiication
is made or received after the nineteenth day of a month for open
access commencing and terminating in the following month shall be
treated on first-come-first-served basis, and short-term access shall

be granted subject to availability of the transmission capacity.

All applications for short-term access, other than the applications for
short-term access to be proc:eséed on first-come-first-served basis
in accordance with clause (v) above, received up to the ninetee.nth
day of a month shall be considered together on the twentieth day of
that month for advance reservation and shall be processed in the

manner given hereunder, namely:-

(@) The applications shail be analysed to check for congestion on
any of the transmission corridors to be used for short-term

dCCess,
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(b)

In case the nodal Regional Load Despatch Centre does not

antiCipa_te congestion on any of the transmission comidors

invoived, the applicants shall be granted short-term access for

()

{d)

- (e)

the quantum and duration sought, latest by the twenty-fitth day

of the-mont_h.

if in the opinion of the nodal Reglonal Load Despatch Centre,

grant of short-tenn access to all the appllcants is likely to lead

to congestion in one or more of the transmission corridors to

be.used for short-term access for any duration, it shall inftlarm_
the applicants of its opinion accordingly and the reasons

therefor on or before the twenty-third day of the month.

On receipt of intimation in accordance with sub-clause (c)

above, an applicant may reduce its requirement of

transmission capacity during the period of 'congestion or cpi
for access only for the duration when no congestion is

anticipated and in such a situation, he shall inform the nodal

- Regionai Load Despatch Centre accordingly by the twenty-f‘ ifth

.day of the month.

if the nodai Regional Load Despatch Centre still anticipates
congestion in or.e or more of the transmission. corridors to be

used for short-term access, it shall invite electronic-bids for
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(vii)

(viii)

(ix)

reservation of transmission capacity of the congested
transmission corridor in accordance with Regulation 14 of
these regulations on the twenty-sixth day of the month. Non-
participation of an applicant in the bidding process shall be
construed that he is no longer interested in open access and

his application shall not be processed.

In the event of a reserved transmission corridor subsequently
becoming fully or partly vacant for certain duration in a month,
the Regional Load Despatch Centre shall display this

information in public domain on its website.

Except as provided in clause (iii}, once open access has been
granted, the long-term customer or the short-term customer
shall not be replaced by ahy other person on account of a

subsequent request received from such other person.

The Regional Load Despatch Centres shall lay down a
detailed procedure for reservation of transmission capacity to
the short-term customers after obtaining prior approval of the
Commission, which shall include the detailed procedure for
inviting bids, advance reservation, reservation on first-come-
first-served basis, usage of alternate route through other

regions if direct inter-regional links between two regions are
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congested or constrained and any other residual ‘matter. Any
further revision of the procedure shall be carried out only'

after obtaining prior approval of the Commission”

5. Amendment of Regulation 7. Regulation 7 of the principal regulations shall

be substituted as hereunder, namely:-

“Declaration of Long-term Open Access

7. Every transmission licensee shall declare the existing long-term
customers using its transmission system (including self-use and use by
unbundied agéhcies- which were previously integrated) e'ither'o_n its website
or on the website of the Regional Load Despatch Centre or the State Load

Despatch Centre concerned latest by the thirtieth day of June 2005.

6. Amendment of Requiation 13 of the principal requlations.

()  Clause (i) of Regulation 13 of the principal regulations shall be

substituted as hereunder, namely:-
"(ii) The application shall contain the details, such as capacity

needed, point or points of injection, point or points of drawal, duration

for availing of open access, peak load, average load and such other

583 GV2X005—4
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additional information that may be laid down by the Regional Load

Despatch Centre;"

(i) Clause (iii) of Regulation 13 of the principal regulations shall be substituted

as hereunder, namely:

“(iiy The application shall be accompanied by a non-refundable
application fee of Rupees five thousand only;

Provided that in case of application for access on the date of
the application or on the following day, the application fee may be

deposited within next three working days of making of application”.

7. Insertion of new Regulation 13_A. After Regulation 13 of the principal

regulations, the following regulation shall be inserted, namely:-

“Bidding Process for Short-term Access

13A. (i) The floor price for bidding shali be the ST_RATE determined in

accordance with Regulation 16 of these regulations.
(i)  The bidders shall quote price in terms of the floor price.

(i)  No bidder shall be allowed to guote price which is more than five

times the floor price in case of intra-regional transmission system
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and more than a two and a half times the floor price in case of inter-

regional transmission system.

- {iv) Reservation of transmission 'capacity shall be made in decreasing

qrder of the price quoted.

{v). In case of equal price quoted by two or more bidders, the
reservation of transmission capacity shall be made pro rata to the

_ transmission capacity sought to be reserved.

() The short_%erm customer getting reseriratiqn for capacity less than
| the bapacity sdug'ht by him s,hall' pay the charges quoted by him and
VT 'g;i.g, | ﬂw short-term customers getting transmission capacity reservation

) equal to the capabity sought to be réserved, éh'al! pay the ch'arg'es

qubted by the last customer getting reservation of transmission

.44 /iy .~ Incasa a short-term customer is unable to utilise, full or substantial
| part of the reserved transmission capacity, he shall inform the nodal

BT — - Regional Load Despatch Centre along with reasons for his inability
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to utilise the reserved transmission capacity and may surrender the

reserved transmission capacity.

(i)  Notwithstanding any thing contained in these regulations, the
Regional Load Despatch Centre may on its own reduce or cancel
the reserved transmission capacity of a short-term customer when
such a short-term customer frequently underutiiises the reserved
transmission capacity:

Provided that the reserved transmission capacity shall not be
reduced or cancelled under this clause without a prior notice to the
short-term customer whose reserved transmission capacity is
sought o be reduced or cancelled. |

(i) The short-term customer, who has surrendered the reserved
transmission capacity under clause (i) or whose reserved
transmission capacity has been reduced or cancelled under clause
(i), shall bear the transmission charges and the operating charge
based on the original reserved transmission capacity for seven days
or the period of reservation surrendered or reduced or cancelled, as

. the case may be, whichever period is shorter.
Note
For the purpose of this clause, the expression “opérating charge”
shall have the same meaning as assigned to it under Regulation 17.
(iv) The transmission capacity becoming availab'l'e as a result of

surrender by the short-term customer under clause (i) or as a result
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of reduction or cancellation of the reserved transmission capacity by
the Regional Load Despatch Centre under clause (i), may be
reserved for any other short-term  customer in accordance with

these regulations.”

9. Amendment of Requlation 15 of the principal requlations. Regulation 15 of

the principal regulations shall be substituted as hereundef, namely:-

Treatment of Existing Transactions.

15. Any person granted open access before commencement o‘f the
_Central_ Electri_city. Regulatory Commission (Open Access in Inte_r-state
Transmission) Regulations, (First Amendment) Regdlations, 32005 shall not
be disturbed till expiry of the pefiod for which open aCCess has beén

granted."

10. Amendment of Regulation 16 of the principal regulations; Regulation 16 of

the principat regulations shall be substituted as under, namely:-

Transmission Char_'g_ es

16. The transmission charges for use of the transmission system of the
transmission licensee for inter-state transmission shall be regulated as under,

“hamely:-
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(i)

(ii)

The annual transmission charges payable by a long-term customer for use
of the transmission system shall be determined in accordance with the
terms and conditions of tariff notified by the Appropriate Commission from
time to time and after deducting the adjustable revenue received from the
short-term custorﬁers, these charges shall be shared by the long-term

customers.

The transmission charges payable by a short-term customer shall be
calculated in accordance with the following methodology, namély:-

{a) Intra-regional system

ST RATE = 0.25x [TSC/ Av_CAP}/ 365

(b) Inter-regional system

ST _RATE =0.50 [ TSC/ CIR]}/365

Where:

ST RATE is the rate for short-term customer in Rs per MW per day.

Note

ST_RATE shall be calculated and applied for each regional transmission
system, inter-regional transmission link, and transmission system of the
State Transmission Utility or any other transmiésion licensee forming part
of the inter-state transmission system.

"TSC" means the annual transmission charges or annual revenue
requirement on account of the transmission system for the previous

financial year as determined by the Appropriate Commission.

g ]
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“Av_CAP" means the average capacity in MW_served by the ‘intra-regional

transmission system of the transmission licensee in the previous financial
year and shall be the sum of the generating capabitiés connected to the
transmission system and Eontracted capacities of “other long-tenn
transactions hahdled by the system of the transmission licensee.

“CIR”. means the transmission capacity of the 'inter-regidnal;system .

The transmission charges payable by a short-term customer in case of
uncongested transmission corridor shall be levied as under, namely :-

(a) Up to 6 hours in a day in one block : 1/4™ of ST- RATE

{b) More than 6 hours and up to 12 hours in a day in one block : 1/2 of

ST RATE

{c) More than 12 hours and upto 24 hours in d day-in one block : equal to

- ST _RATE

Non-determination of annual transmission charges for the transmission

system' shall not be a.gmund for delay in providing short-term access and

where annual transmission charges for any transmission licensee are not

determined under the Act, ST _ RATE applicable for the system owned

by the Central Transmission Utility of the region in which the system of

transmission licensee is situate, shall be applied for determination of the

charges for the short-term customer.
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(v)  Every transmission licensee shall declare ST _ RATE, calculated in
accordance with clause (i) above, which shall remain fixed for a period of

one year.

(vi) if the transmission system belongs to the Central Transmission Utility or
State Transmission Utility, 25% of the charges collected from the short-
term customer for use of its intra-regional transmission system and 12.5%
of the charges collected from the short-term customers for use of its inter-
regional system shall be retained by the Central Transmission Utility or
State Transmission Utility and the remaining part of these charges shall
be adjusted towards reduction in the transmission charges payable by the

long-term customers.

(vi) Open access charges specified in this regulation shall not be applicable for
the inter-state transmission system in North-Eastern Region. The charges
for use of the inter-state transmission in this region shall be regulated

under the separate orders of the Commission issued from time to time.”

11 Amendment of Requlation 17 of the principal requlations. Regulation 17 of

the principal regulations shall be substituted as hereunder, namely:-
“Operating Charge
17. (i) A composite operating charge @ Rs.3,000/- per day or part of the day

and @ Rs 1,000/- per day or part of the day shall be payable by a short-
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term customer for each fransaction to the each of the Regional Load
Despatch Centre involved and State Load Despatch cmmmpectivoly
Note1 | o N
The operating charge includes fee for scheduling and system -
_operation.- fee for éﬂecting revisions in schedule on bonafide grounds and
collection and disbursement charges. '
Note 2

_': N ' :

 The operating charge collected by the Regional Load Despatch

- Centre in accordance with Clause (i) shall be in addltlonmthe fees and

charges specified by the Comniission under sub-section {4) of Soction 28
of the Act. o

Expla_nation
Operating charge shall be payable by a generating company when

it 'is granted short-term access under these regulations.”

12.  Amendment of Regulation 19 of the principal requlations. Regulation 19 of

the principal reguiations shall be substituted as hereunder, némely:-

19.

“The payment and receipt of the reactive energy charges by the direct

customers on account of open access shall be calculatéd in accordance with the -

‘scheme applicable to transactions involving inter-state transmission approved by g :

the Commission from time to time."

593 GL2005—6
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. Regulation 22 of

the principal regulations shall be substituted as hereunder, namely:-

“Ti hedule for Processing Application

22-'{iy In addition to the time schedule prescribed under regulation 6 for

processing of applications for advance reservation. as far as practicable,

the following time schedule shall be adhered to by the respective nodal

agency for processing of the application for grant of access, namely:-

| .S.No. Type of service/activity Maximum Processing
| o time

1. | Short-term Service (for the period o be freated on
first-come-first-served basis)
Up fo one week 2 days
More than a week J days

2. Long-term Service - )
Intimation regarding feasibility of access without | 30 days
system strengthening
Intimation of results of studies for system | 90 days

strengthening with cost estimates and completion

schedule
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(iiy. Day ahead transaction: .

(a) The advance payment of transmission charaes, operating charge and
application fee shall not be insisted upon. These payments can be made

within 3 working days of making of épplication.

(b) A composite request for open access and scheduling shall be sent to the
nodal Regional Load Despatch Centre through the State Load Despatch
Centre concerned latest by 3.00 PM. The nodal Regional Load Despatch
Centre shall take steps‘ to incorporate the request for open access in the
schedules to be issued by the Regional Load Despatch Centres boncemed; if

the request can be accommodated without causing congéstion.

(c) A composite request for open access and scheduling to utilise surpluses
_ known after issuanqe of the first despatch schedule by Regional Load
Despatch Centres at 5.00 F’M, must be submitted to the nodal Regional Load
Despatch Cenfre latest by 10.00 PM or preferably earlier. The nodal Regional
Load Despatch Centre shall endeavour to incorporate the sarﬁe in the revised
desﬁatch schedule to be issued by the Regional Load Ijesbatdh' Centres

concerned, if the request can be accommodated without causing congeétion.

(i)  Same Day transactions
(@) The advance payment of transmission charges, operating charge
and application fee shall not be insisted upon. These payments can

be made within 3 working days of making of application.



36 THE GAZETTE OF INDIA : EXTRAORDINARY [Parr IIi—SEc. 4]

(b) In the event of emergency, the beneficiaries/buying utility may
locate a source of power to meet short-term emergency
requirement on the same day and forward request for open access
to the nodal Regional Load Despatch Centre through the concerned
State Load Despatch Centre. The Regional 'Load Despatch
Centres shall endeavour to accommodate such emergency

requests as soon as and to the extent practically feasible.

14. Insertion of new Regulation 23A. After Regulation 23 of the principal

—————

regulations, the following regutation shall be inserted, namely:-

“Transmission Charges for short-term customers_in_case of
curtailment :

23A. In case of curtailment of more than 50% of the reserved transmission
capacity by the Regional Load Despatch Centre on any particular day on
account of transmission constraints, the transmission charges for that day
shall be payable by the -short-term customers on pro rata basis in
accordance with the transmission capacity éctually provided.”

15. Amendment of Regulation 24 of the principal requlations. Regulation 24 of

the principal regulations shall be substituted as hereunder, namely:-

“Commercial Conditions

24, (i) Short-term customers

(a)  The transmission charges and operating charge shail be
paid to the nodal Regional Load Despatch Centre on

monthly basis.
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(i)

©

(d)

(e)

(f)

~(b)  Advance payment for one month or period

of access, whichever period is shorter, shall be mﬁdg
within three working days of grant of access,

Subsequent payments shall be made at lgast one day

before beginning of next month.

Payment shall be made either through cheque/demand
draft payable at the location of the nodal Regional Load
Despatch Centre or through electfonic transfer.

If duratio.n of access granted exceeds one month, the

ghort- term customer shall provide an irrevocabie_ back

-up letter of credit within seven days of commencement
“ of open access,
In case of non-receipt of payment within the period

specifiad in clause (b) or (¢) above, the nodal Regional-

Load Despatch Centre shall, in its discretion, have the
right to invoke the letter of credit or cancel the reserved

transmission capacity.

stomer.

The commercial conditions for the long-term customer shall be same

as applicable to the existing beneficiarias.”

————— e
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16. Amendment of Redulation 25 of the prin(:if_:él requlations. . Regulation 25 of

the principal regulations shall be substituted as heretunder, namely:-

“Special Energy Meters

25. The Special Energy Meters shall be: installed by the Central

Transmission Utility for and at the cost of the-direct customers and by the -

concerned State Transmission Utility for and-at the ‘cost of the embedded

customers.” = o L

17. Amendment of Regulatlon 31 of the prmc p_l regulatlons Regulatnon 31 of

the principal regulatlons shaII be substituted as hereunder namely -

“Collection and Dlsbursement of Charg_

31.

(i)

(i)

(iii)

| "Reglonal Load Despatch Centre |

The transmission charges in 'r'espet:t of the fong-term customers

shall be payable directly to the respecfi:\'?e' 'tr'ah"er'h'ission licensee.

-~

The operatmg charge and the transmlssmn charges payable by the

short-term customers shall be coilected and d|sbursed by the nodal

’z

In case the transmission system owned.by the State Transmission
Utility is internalised, the transmission charges under Regulation 16

of these regulations and the 'oberé{ihgﬂ‘-cﬁef'ge{;ﬁie;able”'i.lnder

~clausé i) of Regulation 17 6 be collected by the ‘hodal ‘Regional

Load Despatch Centre, shall not’ include the chatges for the
transmission system owned by the State Transmission Utility and

operating charge payable to the State Load Despatch Centre.
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(iv) The collection and disbursement of the unscheduled inter-change charges
and the reactive energy charges shall be governed in accordance with the
procedure and methodology specﬁ' ied by the Commission from time to time.”

A.K. SACHAN, Secy.
[ADVT. lll/IV/150/2004/Exty.]
Note :
The principal regulations were published in Part III Section 4 of the Gazette of
India (Extraordinary) dated 6-2-2004.

The consolidated regulations, after incorporating the amendments to the Principal

regulations are annexed. ;
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NOTIFICATION
New Dethi, the 30th January, 2004

No. L-7/25(4)/2003.—In exercise of powers conferred by Section 178 of the
Electricity Act, 2003 and all other powers enabling in this behalf, and after previous

publication, the Central Electricity Regulatory Commission hereby makes the following
reguiations, namely .—

Short Title and Commencement
1. ()} These regulations may be called the Central Electricity Regulatory
Commission {Open Access in Inter-state Transmission) Regulations, 2004.
i) (a) These reguiations, except Clause {iii} of Regulation 6 shall come
into force from the date of their publication in the Official Gazette;

{b} Clause (i) of Regulation 6 of these regulations shall come into
force after expiry of 90 days from the date of publication of these
regulations in the Official Gazette and during this period of 90 days,
reservation for short-term customers shall be done on first-come-first-
served basis:

Provided that the period for such reservation shall not exceed the
period of 90 days from the date of publication of these regulations in the

Official Gazette.
Definitions

2. Inthese regulations, unless the context otherwise -equires, -

(8) "Act” means the Electricity Act, 2003 {36 of 2003};

Amended vide notification No.L-7/25(5)/2003-CERC dated 21* February, 2605
{Amendments shall be effective from 1.4.2005)
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(b)

“"Allotted Transmission . Capac:ty’; means the power transfer in MW
between the specified point(s} of m;ectlon and point(s) of drawal allowed

to a long-term customer on the .inter-state transmission system under

- normal circumstances and the expression "allotment of transmission

(c)

capacity” shall be construed accordingly;
"Commission” means Central Electricity Regulatory Commission referred

- to in Section 76 of the Act;

(ca)

(D)
(e)
)
(@) |
(ga)
(h)

(i

0

between the specified point(s) of injection and point(s) of drawal allowed _ .

“Day” means a day starting at 00.00 hours and ending at 24.00 hours;
"Direct customer” means a person directly connected to the system
owned or operated by the Central Transmission Utility;

"Embedded customer* means a person who is not a direct customer:

“Existing beneficiary” means a person having fim allocation from a

central power generating station on the date of comihg'into force of
these regulations and who has entered into Bulk Power Transmission
Agreement with the Central Transmission Utility, _
"Grid Code” means the Grid Code specified by the Commission under
Clause (h) of sub-section (1) of Section 79 of the Act and includes the
Indian Electricity Grid Code applicable on the date of commencement of
these regulations;

"Month" means a calendar month as per the British calendar;

"Nodal agency” means the nodal agency defined in regulation 8 of these
reg_ulations;

"O'pen access ¢ustomer'.' means a consumer pemitted by the State
Commission to receive supply of electricity from a person other than
distribution licensee of his area of supply, or a generating company
(lnc!udlng captive generating plant) or a Ilcensee who has availed of or
intends to avail of open access;

“Reserved Transmission Capacity” means the power fransfer in MW
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to a short-term customer on the transmission system depending on

availability of transmission capacity and the expression "reservation of
transmission capacity” shall be construed accordingly;
(k) “Transmission Customer” means any person, including open access .

customer using transmission system of a transmission licensee;

(ka) ‘“working day” means a day on which banks are open for business;

()} Words and expressions used and not defined in these regulations but
defined in the Act or the Grid Code, shall have the meaning assigned to

them under the Act or the Grid Code, as the case may be.

Extent of Application .

3. Thesa regulations shall apply for access to inter-state transmission system.

Categorisation of Transmission Customers

(i) The transmission customers shall be divided into two categdries.
namely: -

(a) Long-term customers, and

(b)  Short-term customers.

(i) The persons availing or intending to avail access to, the inter-state

transmission system for a period of twenty five yéars or more shall be the Ibng- |

term customers:

Provided that the existing beneficiaries of a regional - transmission
system owned or operated by the Central Transmission Utility shall be deemed
to be the long-term customers of the particular regional system owned or
operated by the Central Transmission Utility for the purpose of these

regulations.
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('ii) The transnﬁssion customers other than the Iong-term cuahmers shall be

the short-term wstomam

5. . () The longem sccess ‘shall be- alowed in . accordanice ‘with the
| -ﬂaﬂmplamiﬂgmrbnshpulatedmﬂle(iﬁdcm
(i) The" -shott-term ~access "shall - be altowed L) retwoet can- be
.-accommodeted byutihsmg | K
-'_(a) 4ﬂwmw T
| b Mamlnsamduewvanahonmpamrm anctm -
_(c) Margins aveilable duetoin mmmﬂmmactty created

tocatertoﬁ_.lturetoadgrowth -

6. (i) 'Altotmerrt priority of a long—terrn customer shatlhgh;ghe;thgp
reservation pnontyofashort-temcustomer 3 u
(i) .Wlt‘hin a category " (long-term _or short-tenn) them shatt be no'
__d:scrtmmahon between ‘open access customers antr setﬁ-uae by an.

B lntegrated utllrty like the State Electricity Board

(in _=.j;3.;~;a.-;m caw of itﬂ.‘er-fegtonal transacuons reservation of tmmmssnon.

. capacity to the short-terrn customer may be reduoed Or cancetted by the
Reg:on:at Load ‘Despatch Centre, if the C_en_t_rat -'Gove'mment "-a_llocates: o |
powerfrom the Central Generating 'Station or S_tatiooein a region t‘oe
person. in another region and such allocation, in the opinion of the

Reglonal Load Despatch Centre, cannot otherwise be imptemmeddue_

\

to corigastion in the inter reglonat k. the Regtonal Loed’f
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(iv)

(v)

(vi)

Centre decides to reduce or cancel transmission capacity reserved for a
short-term customer under this clause, it shall, as soon as possible,
intimate the short-term customer concerned of its decision to reduce or
cancel transmission capacity.
The ap.plications for grant of short-term access shall be processed only if
such short-term access is commencing in the first month to the fourth
month and is not ending beyond the fourth month, taking the month in
which application is made as the first month.
The applications for grant of short-term access received in a month for
open access commencing and terminating in the month in which the
application is made or received after the nineteenth day of a month for
open access commencing and terminating in the following month shall
be treated on first-come-first-served basis, and short-term access shall
be granted subject to availability of the transmission capacity.
All applications for short-term access, other than the applications for
short-term access to be processed on first-come-first-served basis in
accordance with clause (v) above, received up to the nineteenth day of a
month shall be considered together on the twentieth day of that month
for advance reservation and shall be processed in the manner given
hereunder, namely:-
(a)  The applications shall be analysed to check for congestion on any
of the transmission corridors to be used for short-term access.
(b) In case the nodal Regional Load Despatch Centre does not
anticipate congestion on any of the transmission corridors

involved, the applicants shall be granted short-term access for the
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(d)

(e)

quantum and durat.ion sought, latest by the twenty-fifth day of the
month.

If in the opinion of the nodal Regional Load Despatch Centre,
grant of short-term access to all the applicants is fikely to lead to
congestion in one or more of the transmission corridors to be

used for short-term access for any duration, it--sliill inform the

| ~appticants of its opinion accordingly and the i'e'asons therefor on

or before the twenty-third day of the month.
‘On receipt of intimation in accordance with sub-clause (c) above,
an applicant may reduce its requirement of transmission capacity
during the period of congestion or opt for access only for the
" duration when no congestion is anticipated and in such a
situation, | he shall inform the nodal Regional Load Despatch
Centre accordingly by the twenty-fifth day of the month.
If the nodal _Regional Load Despatch Centre still anticipates
congestion in _6ne or more of the transmission corridors to be used
for short-term access, it shall invite electronic-bids for resarvation .
of transmission capacity of the congested transmission corridor in
accordance with Regulation 14 of these regulations on ‘fhe twenty-
sixth day of the month. Non-participation of an applicant in the
bidding broéess shall be construed -that'he i5 no longer interés’teq

in open access and his application shall not be processed.

(vii) In the event of a reserved transmission corridor subsequentiy becoming

fully or partly vacant for certain duration in a month, the 'R'egional. Lo_ad
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Despatch Centre shail display this information in public domain on its
website.

(vii) Except as provided in clause (iii), once open access has been granted,
the long-term customer or the short-term. customer shall not be replaced
by any other person on account of a subseeuent request received from
such other person.

(x) The Regional Load Despatch Centres shall lay .down. a . detailed
procedure for reservation of transmission capacity to the short-term
customers after obtaining prior approval of'_t_he_ Commis‘siev'-r"l,;;nrh_iph shall
include the detailed procedure for inviting bids, advance_'reeer'vation,'
reservation on first-come-first-served basis, usage of aitemate route
through other regions if direct mter—reglenal links between two regions
are congested or constrained and any other residual matter Any further
revision of the piocedure shall be carried out only after obtaining prior

approval of the Commission.

-

Declaration of Long-term Open Access

7. Every transmission licensee shall declare the exieting long-term customers
using its transmission system (including seif-use and use by unbundled agencies
which were prevnously mtegrated) either on its websﬂe or on the webslte of the
Regional Load Despatch Centre or the State Load Despatch Centre concerned Iatest |

by the thirtieth day of June 2005.

Nodal Agency

8. (i) The nodal agency for arranging the iong-term "transmission access shall

be the Central Transmission Utility if it's system is used, otherwise the
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mdalmncyshaﬂbetransmsxonlicmseemuﬂmoeystemmopoint
~ of drawal of electricity is situate; |

- - () The nodal agency for the shoft-term transmission access shall be the

Regional Load Despatch Centre of the region where point of drawal of
elech'icity is situate.

e
R L

Procedure mm-mm Customer

9. '. ] An applicatlon for long-term access shall be submltted to the nodal

(u) The apphcabon shall ccntaln the details, such- as capacrty needed,
| ipolnt(s) of mjectlon point(s) of drawal duration of availing open access peak

. load ‘average load and such other add:tlonal mformatlon that ‘may be speclﬁed
_bythe nodal agency

. | Pncvnded that the nodal agency shall |ssue necessary guldelmes

procedure and appltcat:on forms w:thln 30 days of commencement of these

reguiat:cns |

-(iii) The appilication shall be accompanied by a non-refundable application
- fo@ of Rs one lakh payable in the name and in the manner to be decided by the

nodal agency;

(iv) - Based on system studies conducted in consultation with other agencies
involved including other transmission licensees, the nodal agesicy shalt, withiin
30 days of 'rece'ipt of the application, intimate to the applicant Whethe} or not'the
long-term access can be allowed without further system strengthenih_c:; |

LY

553 GU2005--9



THE GAZETTE OF INDIA : EXTRAORDINARY [Paxr [1I—Src. 4]

Provided that where the long-term access can be allowed without further
system strengthening, this shall be allowed immediately after entering into
commercial agreements.

(v} If, in the opinion of the nodal agency, further system strengthening is
essential before providing the long-term access, the applicant may request the
nodal agency to carry out the system studies and preliminary investigation for
the purpose of cost estimates and completion schedule for system
strengthening;

(vij  The nodal agency shall carry out the studies immediately on receipt of
request from the applicant under clause (v) above and intimate results of the
studies within 90 days of receipt of request from the applicant;

(vi) The applicant shall reimburse the actual expenditure incurred by the
nodal agency for system strengthening studies:

Provided that the fee of rupees one lakh paid by the applicant shail be

adjusted against the actual expenditure to be reimbursed by the applicant.

10. The allotment of transmission capacity to a long-term customer may be
relinquished or transferred to any other long-term customer in accordance with

regulation 12 of these regulations.

Buik Power Transmission Agreement

11. A long-term customer shall enter into Bulk Power Transmission Agreement with

the transmission licensee for use of inter-state transmission system.
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Exit Option

12

(i) A long-term customer shall not relinquish or transfer his rights and
obiigations specified in the Bulk Power Transmission Agreement, withouf prior
approval of the Commission.

(i)  The relinquishment or transfer of rights and ohl_igationéby a long-term

by the Commission.

Procedure for Short-Term Customer
13. (i) A short-term customer shall submit an application for transmission

access to the nodal Regional L.oad Despatch Centre;

(i) | The application shall contain the details, such as capacity needed, point

‘customer shall be subject to payment of compensation, as may be determined -

or points of injection, point or points of drawal, dura!i_o_n for availing of open

access, peak load, average load and such other additional information that may
be laid down by the Regiona_l Load Despatch‘ Centre,; |

(i) The appli'cation shall be _accompanied by a non-refundable application
fee of Rupees five thousand only; |

| Provided that in case of application for access on .the. date of the
application or on thé following day, the application fee may be deposited within
next three working déys of making of application.

(iv) The reserved transmiss-iori' capacity shall not be transferred by a short-

term customer to any: other customer.

Bld&ing Process fc;r Short-term Access |

13A. (i) The -floor price for bidding' shall be the ST_RATE determined in

accordance with Regulation 16 of these regulations.
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(ii)
(iii)

(iv)

(v)

The bidders shall quote price in terms of the floor price.

No bidder shall be allowed to quote price which is more than five times
the floor price in case of intra-regional transmission system and more
than a two and a half times the floor price in case of inter-regional
transmission system.

Reservation of transmission capacity shall be made in decreasing order
of the price quoted.

In case of equal price quoted by two or more bidders, the reservation of
transmission capacity shall be made pro rata to the transmission
capacity sought to be reserved.

The short-term customer getting reservation for capacity -less than. the
capacity sought by him shall pay the charges quoted by him and the
short-term customers getting transmission capacity reservation equal to
the capacity sought to be reserved, shall pay the charges quoted by the

last customer getting reservation of transmission capacity.

Non-Utilisation of reserved transmission capacity by:' Short-term Customer

14,

(i)

(ii)

In case a short-term customer is unable tq utilise, fuli or substantial part
of thé reserved transmission capacity, he shall inform the nodal Regional
Load Despatch Centre along with reasons for his inability to utilise the
reserved transmission capacity and may surrender the reserved
transmission capacity.

Notwithstanding any thing contained in these regulations, the Regional

Load Despatch Centre may on its own reduce or cancel the reserved
Lo
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(iii)

transmission capacity of a short-term customer when such a short-term
customer frequently underutitises the reserved transmission capac‘itv:!
Provided that the reserved transmission capacity shall not be

reduced or cancelled under this clause without a prior notice to the

short-term customer whose reserved transmission capacity is se_ught to

be reduced or cancelled..
The ‘short-term customer, who has surrendered the reserved

transmlssron capacrty under clause (I) or whose reserved transmrssnon

- capacity has been reduced or cancelled under clause (n) shall bear the

{iv)

transmrssron charges and the operatlng charge based on the original

reserved \transmrsslon capacity for seven days or the penod of
reservation surrendered or reduced or cancelled, as the case may be,
whichever period is shorter.

Note

For the purpose of this clause, the expression “operating charge” shall

have the same meaning as assigned to it under Regulation 17.
The transmission capacity becoming available as a result of surrender

by the short-term customer under clause (i) or as a result of reduction or

- canoellaﬂon of the reserved transmission capacity by the Regional Load

'. Despatch Centre under clause (i), may be reserved for any other short-

-term customer in accordance with these regulatrons.

15. Any person granted open access. before commencement of the Central .

Electricity Regulatory” Commission (Open Access in Inier-state Transmission) = .
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Regulations, (First Amendment) Regulations, 2005 shall not be disturbed till expiry of

the period for which open access has been granted.

Transmission Charges

16. The transmission charges for use of the transmission system of the

transmission licensee for inter-state transmission shall be regulated as under,

namely:-

(i)

(it)

The annual transmission charges payable by a leng-term customer for
use of the transmission system shall be determined in accordance with
the terms and conditions of tariff notified by the Appropriate Commission
from time to time and after deducting the adjustable revenue received
from the short-term customers, these charges shall be shared by the
long-term customers.

The transmission charges payable by a short-term customer shall be
calculated in accordance with the following methodology, namely:-

(a) Intra-regional system

ST RATE =0.25 x [TSC/ Av_CAPY 365

(b) Inter-regional system

ST_RATE = 0.50 [ TSC/ CIR]/365

Where:

ST_RATE is the rate for short-term customer in Rs per MW per day.
Note

ST _RATE shall be calculated anﬂ applied for each regional transmission
system, inter-regional transmission link, and transmission system of the
State Transmission Utility or any other transmission licensee forming

part of the inter-state transmission system.
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iii)

(iv)

"TSC" means the annbal transmission charges .or annual revenue

requirement on account of the transmission system for the previous
financial year as determined by the Appropriate Commission.

"Av_CAP" means the average capacity in MW served by the intra-

regional transmission system of the transmission licensee in the
-previous financial year and shall be the sum of the generaﬁng-capacities

~ connected to the transmission system and contracted capacities of other

long-term transactions handled by the system of the transmission

licensee. |

“CIR" means the transmission capacity of the inter-regional system

The transmission charges payable by a short-term customer in case of

uncongested transmission corridc:;f shall be levied as under, namely :-

(a) Up to'6 hours in a day in one block : 1/4" of ST _RATE

(b) More than 6 hours and up to 12 hours in a day in one block : 1/2 of
ST_RATE

(é) More than 12 hours and upto 24 hours in a day in one block equal

to ST _ RATE

Non-determination of annual transmission charges for the transmission

system shall not be a ground for delay in providing short-term access

and where annual transmissinn charges for any transmisstori-ﬁbensee
are not determined under the Act, ST _ RATE applicable for the system
0\I~n'ed by the Centrél Transmission Utility of the region in which the
system of transmission licensee is situate, shall be applied for

determination of the charges for thé short-term customer.
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(v) Every transmission licensee shall declare ST _ RATE, calculated in
accordance with clause {ii) above, which shall remain fixed for a period
of one year.

(vi) If the transmission system belongs to the Central Transmission Utility or
State Transmission Utility, 25% of the charges collected from the short-
term customer for use of its intra-regional trarismission system and
12.5% of the charges collected from the short-term customers for use of
its inter-regional system shali be retained by the Central Transmission
Utility or State Transmission Utility and‘ the remaining part of ihese
charges shall be adjusted towards reduction in the transmission
charges payable by the long-term customers.

(vii) Open access charges specified in this regulation shail not be applicable
for the inter-state transmission system in North-Eastern Region. The
charges for use of the inter-state transmission in this region shall be
regﬁlated under the separate orders of the Commission issued from time

to time.

Operating Charge

17.

(iy A composite operating charge @ Rs.3,000/- per day or part of the day and
@ Rs 1,000/~ per day or part of the day shall be payable by ‘a short-term
customer for each transaction to the each of the Regional Load Despatch

Centre involved and State Load Despatch Centre respectively.

Note 1
The operating charge includes fee for scheduling and system operation,
fee for affecting revisions in schedule on bonafide grounds and collection and

disbursement charges.
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Note 2 _ L
The operating charge collected by the: Regional Load Despatch Centre

in accordance with Clause () shall be in addition to the fees and charges

specified by the Commission under sub-section (4) of Section 28 of the Act.

Explanation
| Operating charge shall be payable by a generating company when it is

granted short-term access under these regulations.

Unscheduled Inter-change (Ul) charges

18. (i_) The mismatch between the sched.uled aﬁd thé aﬁtual draWaI at 'dféwal
point(s) and scheduled and the actual injection at injection point(s) shail be met
from the grid and shall be governed by Ul pricing mechanism applicable to the

. inter-state transactions; | |
(i) A separate bill for Ul charges shall be issued to the direct customers and
in case of the embedded customers, a composite Ui biill for the State as a
whole shall be issued, the segregation for wh__ich shall be done at the State

level.

Reactive Energy Charges

19. The payment and receipt of the reactive energy charges by the direct
customers on account of open access shall be calculated in accordance with the
scheme applicabte to transactions involving inter-state transmission approved by the

Commission from time to time.

S9367/e5 -9
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20. The reactive energy charges payable to or receivable by the State Electricity

Board or the State Transmission Utility shall be paid to or received from the pool by

the State Electricity Board or the State Transmission Utility concerned and shall not be

apportioned to the embedded customers.

21.  The reactive energy drawals and injections by the embedded customers shall

be governed by the regulations applicable within the State concerned.

Time-schedule for Processing Application

22 (i) In addition to the time schedule prescribed under regulatidn 6 for processing

of applications for advance reservation, as far as practicable, the following

time schedule shall be adhered to by the respective nodal agency for

processing of the application for grant of access, namely:-

S.No.

Type of service/activity

Maximum Processing

fime

Short-term Service (for the period to be treated on

first-come-first-served basis)

2 days

strengthening with cost estimates and completion

schedule

Up to one week

More than a week 3 days
2. Long-term Service

intimation regarding feasibility of access without | 30 days

system strengthening

Intimation of results of studies for system |90 days
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(ii) Day ahﬁd transactions:
-(a) The advance payment of transmission charges, operating charge
and application fee shall not be insisted upon. The#e payménts can
be made within 3 working days of making of application. |

- (b) A composite request for open access and scheduling shall be sent to
the nodal Regional Load Despatch Centre through the State Load
Despatch Centre concemed latest by 3.00 PM. The nodal Regional
Load Despatch Centre shall take steps to incorporate the request for
open access in the schedules to be issued by the. Regional Load
Despatch Centres concemed, if the request can be accommodated

without causing congestion.

(c) A composite request for open access and schedullng to utilise
" surpluses known after issuance of the first despatcﬁ schedule by
Regional Load Despatch Centres at 5.00 PM, rr{ust be submitted to
the nodal Regional Load Despatch Centre latest by 10.00 PM or
preferably earlier. The nodal Regional Load Despatch Centre sﬁail
endeavour to incorporate the same in the revised despatch schoduie

to be issued by the Regional Load Despatch Centres mncafﬁed. if

the request can be accommodated without causing congestion.

- (ii} Same Day transactions
(8)  The advance payment of transmission charges, operating charge
and application fee shall not be insisted upon. These payments

can be made within 3 working days of making of application.

503 G2005—11
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(b) In the event of emergency, the beneficiaries/buying utility may
locate a source of power to meet short-term emergency
requirement on t.he same day and forward request for open
access to the nodal Regional Load Despatch Centre through the
concerned State Load Despatch Centre. The Regional Load
Despatch Centres  shall endeavour to accommodate such
emergency requests as soon as and to the extent practically

feasible.

Curtailment Priority
23. When because of transmission constraints or otherwise, it becomes necessary
to curtail the transmission service of the transmission customers, the short-term
customers shall be curtailed first followed by the long-term customers:
Provided that within a category, all users shall have same curtailment priority
and shall be curtailed pro rata to the allotted transmission capacity in the case of\long-
term customers and the reserved transmission capacity in the case of short-term

customers.

Transmission Charges for short-term customers in case of curtailment

23A. In case of curtailment of more than 50% of the reserved transmission capacity
by the Regional Load Despatch Centre on any particular day on account of
transmission constraints, the transmission charges for that day shall be payable by the -

short-term customers on pro rata basis in accordance with the transmission capacity

actually provided.
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-Qm mg;gu Conditions ..

24, ()  Shortterm customers -
- (@)

(ii)

ial Ene

(c)

(d)

(e)

0

The transmission charges and operating chalkge shall be paid to
the nodal Regidnal Load Despatch Centre on monthly basns |

(b) Advance payment for one month or period of
access, wﬁichever period is shorter, shall be made .within three
working days of grant of access.
Subsequent payments shall be made at least one day before
beginning of next month. )
Payment shall be made either through cheque/demand draft |
payable at the Iocatibn of the nbdal Regional Load _Despatch
Centre or through electromc transfer.
If duration of access granted exceeds one month the short- term |
customer shall provide an irrevocable back up letter of credlt
within seven days of oommencement of open access. o
In case of non-receipt of payment v&ithin the period sp_eciﬁéd |n
clause (b) or (c) above; the nodal Regional Load De_s_patqh_
Centre shall, in its discretion, have the right to invoke the letter of

credit or cancel the reserved transmission capacity.

Long-term customers

The commercial conditions for the long-term customer shall be

same as applicable to the existing beneficiaries.

Meters
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25. The Special Energy Meters shall be installed by the Central Transmission Utility
for and at the cost of the direct customers and by the concerned State Transmission

Utility for and at the cost of the embedded customers.

- 26. The Special Energy Meters installed shall be capable of time differentiated
measurements (15 minutes) of active energy and voltage differentiated measurement
of reactive energy as specified by the Central Transmission Utility or the Regional

Load Despatch Centre.

27.  The Special Energy Meters shall be always maintained in good condition.

28. The Special Energy Meters for the direct customer shall be open for inspection
by any person authorised by the Central Transmission Utility or the Regional Load

Despatch Centre.

Energy losses

29. The transmission customers shall bear average energy losses in the
transmission system as estimated by the Regional Load Despatch Centre and the
State Load Despatch Centre concermed. The energy losses in the transmission
system shall be compensated by additional injection at the injection point(s). The
information regarding average energy losses for the previous 52 weeks shall be ‘
posted on the website of the Regional Load Despatch Centres and the State Load

Despatch Centres.

Compliance of Grid Code

30. The open access customers shall comply with the provisions of the Grid Code

in force from time to time.
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Collection and Disbursement of charges

31. ()

(ii)

(iif)

(iv)

The transmission charges in respect of the long-term customers shall be

" payable directly to the respective transmission licensee.

'The operating charge and the transmission charges payable by the
short-term customers shall be collected and disbursed by the nodal
Regional Load Despatch Centre.

In case the transmission system owned by the State Transmission Utility
is internalised, the tra.nsmission charges under Regulation 16 of these
regulations and the operating charge payable under clause (i) of
Regulation 17 to be collected by the nodal Regional Load Despatch
Centre, shall not i_nciude the charges for the transmission system owned
by the State.Transmission Utility and opel:ating charge payable to the
State Load Despatch Ce_ntre. |

The collection and disbursement of the unscheduled inter-change
charges and the reactive energy charges shall be - govemed in
accordance with the procedure and methodology specified by the

Commission from time to time. '

Information System
32. Each Regional Load Despatch Centre and State Load Despatch Centre shall

post foliowing information on their websites in a separate web-page. titled ".Open

access information” :

(i)

Floor rate in rupees per MW per day for the short-term customers

(ST_RATE) for each - (a) regional system; .(b) inter-regional link, and (c)
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(ii)

Note

(iii)

system of the State Transmission Ultility or the State Electricity Board or

any other transmission licensee with detailed calculations in support of

such rate in respect of all the transmission licensees situate within the

region or the State concerned,

A status report on the current short-term customers indicating:-

(a)
(b)
(c)
(d)
(e)
(f)
(9)

Name of customer;

Period of the access granted (start date and end date);

Point(s) of injection;

Point(s) of drawal;

T'rahsmission systems used {in terms of region and ownership);
Reserved transmission capacity; and '

Applicable rate (Rs per MW per day).

The status report shall be updated upon every change in status.

Month-wise and year-wise report on past short-term customers

indicating:

(@) Name of the customer; |

(b)  Period of the access granted (start date and end date),

(c)  Point(s) of injection;

(d)  Point(s) of drawal;

() Transmission systems used (on the basis of region and
ownership);

()~ Reserved transmissidn capacity;

(9) Applicab!e. rate (Rs per MW per day); and

(h)

Actual load factor.
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Note

~ Al previous reports shall also be available in the web-archives.

(iv) Information regarding usage of the inter-regional links and the interface

between the Central Transmission Utility and state systems (in case of

the Regional Load Despatch Centre) and inter-state links (in case of

‘State Load Despatch Centre) indicating:

(@)

(b)
(c)
(d)
(e)
Note |

Time of updating; -

Name of the link;

Total transmission capacity of the link;.

Scheduled capacity use (giving customer-wise break-up); and

Current capacity of the link in use.

This information should be updated at least on h-ourfy basis, and where

ever feasible on 15 minute basis.

(v} The information regarding average energy losses for the pre\}io__us 52

weeks.

b

33. The publication of the web-based information system shall commence within 30

days from the date of commencement of these regulations in case of the Regional

Load Despatch Centres and within 180 days from the date of commencement of these

“regulations in case of the State Load Despatch Centres. Each transmission licensee

shall make availaiole the above information to the Regional Load Despatch Centre o

‘State Load Despatch Centre concerned.
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34. Al trahsmiésion licensees shall declare current long-term ;:usfomers using their
system (including self-use and use by unbundled agencies which were previously
integrated) with details thereof either on their own websites or on the website of the
Regional Load Despatch Centre or the State Load Despatch Centre concerned, within
180 days from the date of commencement of these regulations.

Note

This list shall be updated as and when change in status takes place.
' Redressal Mechanism

35. Al complaints regarding unfair practices, delays, discrimination, lack of
information, supply of wrong information or any other matter related to open access in
inter-st.ate transmission shall be directed to the Member Secretary, Regional
Electricity Board or Regional Power Committee, as the case may be, of the region in
which the authority against whom the complaint is made, is located. The Member
Secretary, Regional Electricity Board or the Regional Power Committee, as the case
may be, shall investigate and endeavour to resolve the grievance:

Provided that any matter which the Member Secretary, Regional Electricity
Board or the Regional Power Committee, as the case may be, is unable to resolve,

shall be reported to the Commission for a decision.

Coordination

36. The responsibilities assigned to the Regional Load Despatch Centres of
formulation of procedures, guidelines and application forms under these regulations
shall be coordinated by the Central Transmission Utility.
A. K. SACHAN, Secy.
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